HIGH COURT OV JAMMU AND KASUHMIR AT JAMMU

ER
{¥xevetsing powers of Bayr Comncil under Scction 538 of the Advocates Act, 1961y

NOTIFICATION

N ':N 7 r;} . . e ”, I
Mo DD Dated: [F-/2-2020

FProvisional admission 35 2n Advocate, granted under fhe

Advorcates Act, 1981 in favour of;

Sis, Dyl
/O Fivdens Ahmod Malik
LA Abradde adal, Lal Bazar, Tehsil and District Srigasar

"

vide MNotification No. £43  dated o7 -&-2<1§ has been

dectziad as Absolute/Final after cendonation of df—;-{ew.

|

Fontan e o
(Mohammad “Yasin eigh)

R@ms:uar”i!‘ dm.)
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Mor O] -20 ]

Copy forwarded to the: -

[P Dated: 4 -12-Y0

7

1. Frincipal District and Sessions Judge, Srinagar.

2. oecretary, Bar Council of India, New Delhi.
iesue of Government Gazette.

fresident, Bar Association, High Court of J&K, Srinagar.

]

otficial weabsite,
e, Mz Baviish, Advocale
‘of ivformation and necassary action
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2 Minnager, Government Press, Jammu for publication in the next

\/3/ SC e-Courts High Couwrt of J&K Jammu for uploading on the
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EO

NOTIFICATION

No: a2y Dated: }F-/2 -2 0)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

iVis. Insha Altaf
D/Q Altaf Ahimad Moon
R/ Madina Mohalla, Kansipora, Baramulla

vide Notification No. S §Y dated 07-¥-2a1F has been

declared as Absolute/Final after condonation of delay.
By Order

G~
—
(Mohammad Yasin Beigh)
Registrag@dm.),

Fone

No: e D A= )/@ [ ) Dated: ’7 t ] N-2)0).0

a’.',lapy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

0. vis. Insha Altaf, Agvocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councit under Section 58 of the Advocates Act, 1901)

NOTIFICATION

No: ’7%? | Dated: 14 - /> -20)0

Srovisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Vs, Swati Sharma
/O Chander Dutt ,
12/0 Near K.D.N. Palace, Battal Ballian Road, Kaliar Himmat, Tehsil &

Disteic! Vdhampur

vide Nofification No. |LSy  dated o3 -e3->018 has been

declared as Absolute/Final after condonation of delay.
By Order

1
M’M
~ oS

(Mohammad Yasin Beigh)’

. A ¢ ! - . . o ‘: s A
wo: 1029 JL{Z‘C‘F Dated: | = [2 - 200c i)

Copy forwarded to the: -

J

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

A President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

6. Mis. Swati Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KA SHMIR AT JAMMEY

(Exercising powers of Bay Couneh: wnder Sestion 35 of the Advocates Act, 1961}

NOTIFICATION

Not S A4 Dated [ -[2-20)0

Drovisional admission as an Advocate, granted under the
Advocates Act. 1961 in favour of:
ATy, Palvi Sharma

£/0 Ravi Dutt Sharma
12/0 Sangrampur, V.P.O Sangrampur, Tehsil & District Jammu

vide Notification No. lgqi  dated 13 -o2-2818 has been

deciared as Absolute/Final after condonation of delay.

By Ordes
A
A . .
(Mohammud Yasin Beigh)
Registraig(Adim.)
Y
' i{i o
e bl p wi N - 2;7\/'1?‘(;
o I 025 bell, P pated: [T =122 000 i

~

2opy forwarded to the: -

)

Principal District and Sessions Judge, Jammul.

4. Secretary, Bar Council of India, New Delhi.

5, Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

oresident. Bar Association, High Court of J&K Jammu.

i~

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website

0. NVis. Palvi Sharma, Advocate

_ for information and necessary action.
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HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of {lie Advecates Act, 1961)

e s

NOTIFICATION

No: S A

‘4\
-..._,

Dated: f7-/2-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Bis. Uzmah Maryam
B/ Anayat Ulah Nazki
R/G Mugame Shaheed Mir Botingoo Sepore , District Baramulla

vide Notification No. [Q6S5 dated [S-3-2018has been

declared as Absolute/Final after condonation of delay.

By QOrder

A

n‘?()f\/\\ﬂ‘:ﬂ—ﬁ”

{(Mohammad Yasin Beigh)
Reqistmi (Adm.)

!
) iy
L R &
Prall oY
"’A{?l i IP L

Wo: VG- Lg[f-p Dated: (M -]2-) o)

Copy sas'warded to the: -

4
i
1

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
Fresident, District Bar Association, Baramulla.
GPC e-Courts High Court of J&K Jammu for uploading on the
otiicial website.
Ms, Uzmah Maryam, Advocate
...... for informaltion and necessary action.
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HIGH COURT OF JAMMU AND K/ SHMIR AT JAMMUY

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

NO: ) HH Dated: {7~ /> ~2ocl) o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Vs, Kamaljeet Kour
/O Manjeet Singh
R/O H.N0.575 Mai Basti, Satwari, Jammu

vide Notification No. |2°)¢  dated 2.5 12-20) Jnas been

declared as Absolute/Final after condonation of delay.

By Qrder

7 ‘\\§~ 1 o
(Mohammac‘]‘%sin Beigh)

Registrar (Adm.)
(Z').L / 5""‘“':\3
T

No: LU -52 /zi-p Dated: [T 7 /2 =2 a)¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

4. President. Bar Association, High Court of J&K Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

6. M. Wamaljeet Kour, Advocate :

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

NOTIFICATION

No: N A9 Dated: [F-1)-20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abid Rehman
S/ ADB. Rehman Wani
/0 Ghat Tokuna, Tengpora, Awantipora, District Pulwama

vide Motification No. !>6! dated  29./2-2009 <has been

declared as Absolute/Final after condonation of delay.

By Order

o~
(Molﬂammu Yﬁﬁ\Beiqh
Registrar (Adm:) ,

NS .
¥ 5’ 11
b /&:,.h:.x.:f‘__h\__
T b
Qi

Me: oS 7"3"’// /ODated XD YYY,

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwqmu

2. Secretary, Bar Council of India, New Delhi,

3 Mdnagw, Gevernment Press, Jammu for publication in the next
issue of Government Gazette.

A. Fresident, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

5. M. Abid Rehman, Advocate

...... for information and necessary action.
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Registrar (Admn)
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HIGH COURT OF JANME AND KASHMIR AT JAMMI

(Exercising powers of Bar Council u mm Section 58 of the Advocates Act, 1961

NOTIFICATION
No: 2 - Dated: |3 -]2-2020

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
nie. Hiteshwar Kesar

S/O Kamal Krishan Kesar
1R/0 H.No.182. W.No.8, Parliabund, District Kathua

Jide Notificaton No. [SEE  dated 472 20U has been

declared as Absolute/Final after condonation of delay.

v

(Mohammad Yasin Be|gh)
Registrar (Adm. ).

By Order

e/
f’\z‘ﬂ'\ﬂvwﬁ
oA ey ~ - , i\i’“;“
No: D lahly- L9/t P Dated: 1/ /2 =2 000

Copy forwarded to the: -

Principal District dnd Sessions Judge, Kathua.

Secretary, Bar Couricil of India, New Delhi.

Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

4 President. District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

b. B, Hiteshywvar Kesar, Advocate

...... for information and necessary action.
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HIGH COLR] ()F M\‘vl‘viU A'\JD KASHMIR AT JAMMU

58 of the Advocates Act, 1961)

NOTIFICATION

No: S Dated: 7. /2 ~20)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

pEr, Shafeeq Rasool Day

S/O Gulam Rasool Dar

12/0 Darpora, Matipora, Telisil Mattan, District Anantnag

vide Notification No 120t  dated [[-/2-20/7 has been

declared as Absolute/Final after condonation of delay.
By Order

40‘,\\.’-/‘ /

(Mohammad Yasin Beigh)
' egsstnal {Adm.)
)\' .g"\l-w;}\
ORI Y B A
to: Jiode-oS f P Dated: /- NPy A

I

Copy forwarded to the! -

Principal District and Sessions Judge, Anantnag.
Secrstary, Bar Council of India, New Delhi.

5

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading.on the
official web SIte.

&. N, Shafceqg Rasool Dar, Advocate

for information and necessary a action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 ot the Advocates Act, 1901)

NOTIFICATION

No:  Ala  Dated: /3§ -/2-2000

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

vir. Gowher Yousuf Wani
5/0 Mohd Yousuf Wani
R/C Manzgam, Baba Pora, Tehsil D.H. Pora, Distt. Kulzam

vide Notification No. [15%  dated 2. 2.00/8 has been

declared as Absolute/Final after condonation of delay.

By Order

e

7" —7 et
(Mohammad Yasin Beigh)
Registrar (Adm.}

N
7 )/
A

i -
[EO i SV 7 5 l'* N
No: ,-,l J O // 2 - 041 /I‘A'/O Dated: / ~/ 12 - ). e alahae

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New De'hi.
% Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.
4. Prasident, District Bar Association, Kulgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.
. My Gowher Yousuf Wani, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Couneil mldu “\HU(M 58 of the Advocates Act, 19613

NOTIFICATION

No: & L/ 7 Dated: /Z-/)-D.0)0

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mis, Pamia Gautam
B/O Ashok Raj
R/Q Gawtam Building materials Railw ay Road Jakhani, H.No. 1"4 Block

Ma. 83, Udbampur

. o . A ; . <)
vide Notification No. MD 71”_ dated _[£:.2.201V has been

declared as Absolute/Final after condonation of deiay.

By Order

— T
(Mohammdd Yasin Beigh)
Registrar (Adii.}
4 ;

i \‘Mw.—?,\
U

{i‘l,i”i:t,-f.\

Y a9 Tl 7 Y A
No: A4 ONT G/ JC-Poated: JF /2 -2 0o

Copy forwarded to the: -

1. Frincipal District and Sessions Judge, Udhampur.

2 Secreta ary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next
issile of Government Gazette,

4, President, District Bar Association, Udhampur.

6., CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

g, Mz, Punia Gautam, Advocate

forinformation and nacessary action.
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HIGH COURY OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)
* Kk Kk
al Y
EXTENSION .

OF PROVISIONAL ENROLLMENT |

NOTIFICATION

o <l o e
NO GL 3 C/ Dated ;:)‘5 w} { - ‘)~,,C} )\G

Provisional admission granted under Advocates Act, 1961 in favour of

i, Kousar Pavveen

B/ Mohd Ayoub Khan

/93 Rehimeedabad, Village Treesa, Safarpora, Tehsil Lar, District
Cianderbal ‘

vide notification No. 709 dated G .2.>Y/ & for a period of one year has

bean extendad Hll 2114202 after condonation of delay and subject to

the wverification of his/her Certificates/LL.B Degrees from the concerned

(1%

University and verification of his/her character and antecedents from the

CHD.

The renewal | extension of provisional licence/enrollment must

be soughi before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before.

i 8 5 e :_
dy Ordes . vaﬁ'j\w/—wm
(Mohammad Yasin Beigh)

Registrar (Adm.}

[,

o :
2Ol aF f/ ‘ ) 4 -
Mo: / D05 G 5D/ pated: LD~ 11 Dedo Taoinhe
g / /

By

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the nex! issue

of Government Gazelte.
4. Fresident, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
wehsite.
8, Ms. Kousar Parveen, Advocate

for information and necessary action.

Y

—y - P
Registrar TAGm. ) :
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HIGH COURT OF JAMMY AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectioi 58 of the Advocates Act, 1961)

:

NOTIFICATION

No: Sih Dated: fif-12-2020

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

nis. Tahira Bano ‘

/O Gulam Mubammad Bhat :

R/O Ajar, W.No.-16, District Bandipora

vide Notification No. 24/ dated | 2. -] -20lThas been

declared as Absolute/Final after condonation of delay.
By Qrder

7" 1 O ‘-’)‘/”."ﬂ(
(MohammadeasinBeigh)
~ Registrar (Adm.),

Yoy B
- ety

no: D IpA Q97 Cf Dated: [+ ~/2-2020

!

Copy for’wafded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
4. President, District Bar Association Bandipora.

5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

Mia Tabira Bano, Advocate
...... for information and necessary action.
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Registraf (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exereising powers of Bar Couuncil under Section 58 of the Advoceates Act, 1961)
doosk sk

NOTIFICATION

No: L& Dated: |7 /> -)a) o

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faeek Ul Farooq

5/ Faroeq Ahmad Wani ,

R/O Wanabal Nowgam Bye-Pass Shankerpora, Teshil Chadoora Dlsh jct
Budgam

vide Notification No. (SSO_ dated 02 _ ﬂf(’) has bpeen

declared as Absolute/Final after condonation of delay.

By Order

\ o
,‘-"""'-’ - \ O’-/\ («_r—v'
(Mohammm Beigh)
Regletrar (Adm )g

R

a4 GG “fiﬁ'éf”‘
No: 4] O 7£f~ g ‘/[ £ Dated: [F0 122000

Copy forwarded o the: -

i Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4. Pr@gidmt District Bar Association Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the

official website.
6. My, Facek Ul ¥Faroog, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar C ouncil under Section 58 of the Advocates Act, 1961)

ool st
B

NOTIFICATION

No: A i' & Dated: [} -[>-20)0¢

Provisional admission as an Advocate, granted under the

Advocates Act 1961 in favour of!

My, Hadayat Uliah Bhat
/0 Rehmat Ullah Bhat
12/0 Choanderkote, Tehsil & District Ramban

vide Notification No. 49 | dated 03—/~ 20(C has been

declared as Absolute/Final after condonation of delay.

By Order

~

1 \,/‘J‘("‘/q
(Mohammacﬂ’asm Beigh)
~ Registrar {Adm. )?
f/'/‘)/ ~ 4 s/\“yv- q,,..t\

No: 1100~ ("\/5 ‘P pated: [/ - 12 -)02C

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government FPress, Jammu for publication it the next
issue of Government Gazette.
President, District Bar Association Ramban.
CPC e-Courts High Court of J&K Jammu for uploadlng on the
official website.
5. NWir. Hadavat Ullah Bhat, Advocate
for lrfonmtnf)r. and necessary action.

SR

} ,
Py B _/"M“‘Y V:'/—'
Registrar (Adm.) 7~
N
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HIGH COURT OF JAMMU AND KAS,H—[MER AT JAMMU

(Exercising powers of Bar Council under Seefion 58 ol the Advoreates Act, 1961)

NOTIFICATION

No:  SY T pated: f7- 19500

Provisional admission as an Advocate, granted under the

A

Advocates Act, 1961 in favour of:

Mr. Suheel Qadir
S/0 Ghulam Qadir Bhat Marazi
R/O Khawaja Sahib, Tehsil & District Baramulla

vide Notification No. (08 dated A/-(2-70/5 has been

declared as Absolute/Final after condonation of delay.

By Order

s x, I gl ’W.:-”“"M
(Mohammad Yasin Beigli)
Registrar (Adm.)
P j
ﬂl/ i

)

No: 21in/ ;»!lf/i ,’) Dated: [ 7 - //),/p/(«,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association Baramulia.

5 CPC e- L,ourts High Court of J&K Jammu for uploading on the
official website.

6. Fr. Suleel Qadir, Advocate

...... for information and necessary action.

?\ .
Faly I -"1 v
Registrar&dm. -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoeates Act, 1961)

NOTIFICATION

[

No:

Z:A ¢/ LY v
) "} { - Dated: 19-12--20)0

Frovisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Wi, Mubashir UL Hag

=IO Al Mobd Shah
R/O Hugam, Mobala Rishwan, Sarvigufwara, District Anantnag

. . Py . 2 ] 1 l‘—')
vide Notification No. /#8474 dated flo i 18 has been

declared as Absolute/Final after condonation of delay.

By Order
— il
(Mohamm asin Beigh)
Registrar (Adm.)
O\/}A i
Pty
- -\;3 ii;f"o

No: A 1ii) - /’57/*’/ //) Dated: [ F-/2 -2 )¢

Copy forwarded to the: -

1. Frincipal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.

4, President, District Bar Association Anantnag.

5, CPC e-Courts High Court of J&K Jammu for uploading on the
official website.
6, My, Mubashir UL Haq, Advocate
...... for information and necessary action.

S N
Registrar (Adm.) —




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

sk s
b

NOTIFICATION
No: N (1{ L] Dated: & - /D:)/c‘)lc)'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My. Mohit Singh Bhau
S/Q Gulbadan 5ingh Bhau
R/O OGld Go Block, Quarter No.4, Gulshan Ground, Police Line Jammu

vide Notification No. 151 dated 07-l-20]7has been

declared as Absolute/Final after condonation of delay.
By Order

)

(Mohammad Yasin Belgh)
Registrar (Adm. )

q,\‘/ L‘&W“’i}}

No: o1 g - 3’“"7!(‘ P Dated: | f 122000 e

Cépy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next

issue of Government Gazette.

[President, Bar Association, High Court of J&K Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the
official website.

Q. M. Mekit Singh Bhau, Advocate

...... for information and necessary action.
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P \_,/""‘/7‘}"/\ -

Re: egistrar (Adm.), 7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: L0 Dated: /5 -/)L«) oD

Provisionai admission as an Advocate, granted under the
Advocates Act, 19671 in favour of:
Vs, Rishu Yerma

D/O Raj iKwmar Verma
R/0 H.No.328, Upper Bazar, Chowk Chabutra, Jammu

vide Notification No. 24 dated 10.Y4. 201> has been

declared as Absolute/Final after condonation of delay.

By Order

\\ /“"""F/‘Awf‘ﬂ‘
(i\nohan1mad Yasin Beigh)

]

Registrar ({Adm.}
a (t)) /( -} gs’ﬁ
Ld Fidaes,

No; |1 /4@ /Z(f [ = /q Dated: |2 - 12 -Derip

!

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
4 Secretary. Bar Council of india, New Delhi.
3 Manager, Government Press, Jammu for publication in the next
issue of Government Gazette.
resident, Bar Association, High Court of J&K Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the
official website.
§is. Rishu Verma, Advocate
...... for information and necessary action.
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HIGH COURT OF U MMU AND BASHMIR AT JAMMU

(Lxercising powers of Bar Couneil 1.n(lu bul on 88 of the Advoceates Act, {961) -

NOTIFICATION

No: S Dated: J75 -0 - 2o)g

Provisional admission as an Advecate, granted under the
Advocates Act, 1951 in favour of:
My, Shivan

B/ Hubash Chander
R/ Rapjari, Tehsit & District Samba

. — N Fi ’ e N S {", . ’
vide Notification No. C(L' ) dated U= AU / has heen

declared as Absolute/Final after condonation of delay.

By Order

‘. \

—

.-«“"/\/\ ,.-"*,,
(Monan m\fﬁ’/asm Beigh)
Req:%nar (Adm )S

)/ ;‘S'L -3, m‘?‘\\

Ayt

N f"' - 7 BN =, .
No: - 50 g/i" " Dated: J /3 0o
[} U

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Governiment Press, Jammu for publication in the naxt
issue of Government Gazette.

5 President, District Bar Association, Samba.

6. CPC e-Couris High Court of J&K Jammu for uploading on the
official websiie.

5. His, Shivani, Advocale

for information and necessary action,
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